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CENIRAL, ADMINISTR AT IVE TR IBUNAL ,
JODHp R BENCH, JODHPUR,

bate of Order : 90. C4.Qepl
OR IGMHAL APPLICAT ION NO. 151/%999.,

Bhuvneshwar Prasad &/0 &h. Ram Dayal, aged about
48 years, worLking as Hamumer-ugan in the office of
Signal nspector (C), Northern Railway, Jodhpur
resident of Office of Lignal Inspector (C), Northsrn

fallway, Jodhpur.
APPL -L_CAJJT LY
VaRo uo

1. Jnion Of Indla through, the General Manager, Northern
Kallway, Baroda House, New Delbhl,
2. The Chief administrative Officer, (Construction)

Northern ke llway, Kashwmirl Gate, Delhi.
3. OYe Chief oignal and Telecoin Angineer ( Constructlion |

Tilak Brldge, New Lelhi.

4, The Signal inspector (Construction), Horthern
Rallway, Jcodhpur.

5. The Divisional Personnel Officer, Northern
Raillway, New Delhi.,

RESPUNDENTS . .
Mc., ¥. K. sharma, counsel for the applicant.
MEs -Sumesh Vyas, aAdv.-Brief holder for

M, K. £. Vyas, counsel for the respondents.

COnAM

Hon'ble Mr. Justice,” B, 2 . Ralkote, Vice Chairman,

Hon'ble dir. Gopal olngh, adilnistrative lenber,
LR SR,
R RO A
( per Hon'ble Mr. Gopal bingh )
‘In this application under section 19 of the
Administrdative Tribunals act, 1985, applicant Bhuveneshwa
Prasad has prayed for a direction to the respondents

to regularise the service £ the agpplicant as Hawmer-man
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in grade 95U~1500 with efiect from 0..01.1986 and
pay him the difference of pay and allowances along-with

interest at the rate of 184 per annum,

2. Applicant's case 1s that he was engaged as a

Casual Labour on 30.,01.1975 in the Pelhi Division of
s‘ Northern kailway. The applicant was granted teimporsry

status on 01.01.1981 and was promoted as Hamler-imwn

with effect from 15.11.1983 in the grade of 1s. 350~

1500, but the applicant 1is being paid the wages in

the Grouys-L, in the pay scale of Rs. 750-940 and 850-
A 1150, it 'has also been cuntended by the applicant that
though he has been working on the post of Hemmer-uwan
since 15.11.1283, he has not $¢ far been regularised on
the post Of Hammer-man. The applicant had represented
this case to the respondents ..on 25.03.1998 ( annexure
a=-1 ) but to no avalil. Hence thls application.
3. in the counter, 1t has been stated by the

respondents that the applicanit was utilised on the post

of Hammer-man on adhoc basis under Temporary Local
Arrangeﬁent ( TL& ) in the constructiin organisation
aitd he was paild pay and allowances in the pay scale
of Ks. 800-1150 with effect from 01.01.1986, lt has
, also been pointed out by the respondents that the
oay scale Of Rs. 950-1500 was given to the category oOf
Hawurer-man in the construction organisation with effect
from 17.09.1221, in accordance with po Ho. 9524 and
the applicant has also been given the pay scale of
Ro o 95U=1500 with effect from 17.09..931 and cecrresponddin

pay scale Of Ks. 3050-4520 with effect from 01.01.1936,
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The respondents have stated that the applicant s
continuesrto work on TLA basis and his case for
regularisation on the post Of Hammer-man would be
cunsidered as per his turn and senicrity,subject

to availability of a post.

we heve heard the learned counsesl for the

B 4.

parties and perused the records oL the case carefully.

5. It is seen that the applicant is holding a

lien on a Group-D post of Khallasi in pelhi division

~
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of Northern Rallway and he 1is working on the post of

Hammer-man in construction organisation., The

guestlion of regularisation of a casual labour on

L xi

a Group-C post directly was considered by the
Full Bench at Jaipur of the Central administcative
Tribunal in Oa No. 57/1996 decided on 30.10.2000.

In that case, the pull Bench held as under ; -

" A person directly engaged on Group-C post
( promstional post ) on casual basis and
has been subsequently granted temporary
status would not be entitled to be regu-
larised on Group-C post directly but
would be liable to be regularised in the
feeder cadre in Group-D post only. His
oay which he drew in the Group-C post,
wlll however be liable to be protected* .

R 6. In the case in hand, the applicant holds a
lien in the Divisional Ofiice and ls work.iig on
Group-L post in the construction organisation on
Teuporary Lécal alraligement basits. In our view,

the judyeument of the Full Bench can also be applied
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in the instant case. The applicant has already

been holding a substantive post in the Divisicnal
Office and he can be congidered for promotivn in

his owyn channel., In regard to pay in the pay scale
of Rs. 9501500 claimed by the applicant from vl .01.1986
it has been pointed out by the respondents that this
pay scale was given to the applicant as and when

the same was made applicable to the Signal Capital
and Tele-cowmunlication Departuwent of the Rallways.
It is seen from respondents letter dated 17.09.1291

( annexure R-1 ) that the lnstructions were issued

to the Piékd Officer 6£) the Northern Rallway to
place the Hauler-man in the skilled grade of Rs. 95u-
1500 with ilnmediate effect. Accordingly, the
applicant was gilven the pay scale £ Rs, 350-1500
from 17.09.1991. In the light ©Of above discuision

we do not find any: merlt in this agplication and

the sams _5-a_serves To be dismis.ed, Rccordingly, we

pass the order as under

% The D.A. i dismissed but without costcs ¥,

Cerpate, 2 "

( G AL =sIdcH ) ( B. 3, RAIRITE )
admn. Member Vice Chairman
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